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shown any real desire for the effective
rehabilifation of the refugees from
East Pakistan, now Bangladesh, though
a national commitment was made be-
fore partition of the country that
every single refugee would be reha-
bilitated. It was a promisory note not
to be honoured! Recently the Chair-
man of the project has resigned due to
differences with the Union Govern-
ment saying that the Centre does not
care for measures which may at least
make a semblance of rehabilitation,
but are only concerned with how to
wind up the project., Instead, the
Secretary of the Department has been
appointed as Chairman and he will sit
in Dclhi,—while the Chief Executive
Administrator will be in Dandaka-
ranyva, leading to endless dicholomy
in all details, hampering the execu-
tion of diverse measures on the gpot.
It is a sad tale that no good man ever
lasted in thig pest. There can be no
rehabilitation without such a long-
term strategy. The Estimates Com-
mittee recommendeq a blueprint in
1960, 1962 and 1968. Last September,
the DDA demanded an Area Develop-
ment Authority. Nothing has been
done. No industry is there; Bailadilla
is out of DDA and th~re is no irriga-
tion. Stony soil cannot absorb water
and so rains do not make cultivation
worthwhile undertaking. No integra-
tion with the adivasis is there. How
can the DDA’s 50,000 frmili»s subsist
and on what? Six indurtrial units and
17 out of 20 production centres were
closed. Orissa has not released 42,652
acres. Even a few so-called irrigatad
ho'dings of three acres are to be given
water on date. Only eight out of 381
villages have elecriciy. Every scheme
has been whittled down, curtailed and
scuttled. And, these lakhs of refugees
have no citizenship certificates. I de-
mand a full statement from the hon.
Minister. I further demand that ynless
an All-Pr-‘'es Parliamentary Commit-
tee gives its opinion on the matter, the
DDA cannot be wound up. In any
matter tike this, the State Government
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of West Bengal should have a say and
its consent secured. With these words
I conclude.

(v) NEED FOR CONSTRUCTION OF A BOAT
JETTY AT VEMBAR IN TIRUNELVEL FOR
BENEFIT OF FISHERMEN

*SHRI D. S. A. SIVAPRAKA-
SAM (Tirunelveli): Mr. Deputy-
Speaker, Sir under Rule 377 I raise
the following matter of urgent public
importance. The peninsular southern
part of India is surrounded on the
three sides by high seas rich in marine
weath. The Central Planning Commis-
siog has declared the southern parts
of Tamil Nadu as backward and per-
manently drought-afflicted areas. So
fishing here is a major avocation and
steps should be taken to exploit the
potential marine wealth in this area.
Besides job opportunities in thisg field,
marine f{ood is a major foreign ex-
change earner. Recently, our Govern-
ment’s attention was drawn to the fact
that mechanised boats from Japan
frequently wvisit Bay of Bengal for
fishing purposes., The Prawns fish
available in abundance here ig the
popular delicacy in many Europfan
nations. In my district, Tirunelveli, in
an off-shore village known as Vembar
more than 10,000 people are engaged
in fishing. In the absence of a boat-
jetty here, they are unable to bring
their catrh of Prawns on the chore
and pack them for ecxport purposes.
If a boat-jettey is constructed here in
Vembar, it is estimated that we will
be able to earn annually Rs. 3 crores
in foreign exchange from the export
of Prawns alone. The investment re-
quired for this purpose is just a crore
of rupees. I demand that the Govern-
ment of India should provide funds
for the ennstruction of 3 boat-jetty in
Vembar in Tirunelveli District.

(vi) INDIAN ARMY PFERSONNEL RLPORTED
MISSING IN PAKISTAN SINCE 1971
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*The original speech was delivercd

in Tamil.



